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O.A. No . 219/94

MA. 270/94

New telhi dated the 1st February, 1994

Hon'ble Mr. N«V. Krishnan, Vice Ohairra-iUy
Hon'ble Mr. 3 .3 . Hsgcb, Mer±!er (Judic i,-al)

Union of India through

1. Genl .Manager,
Northern Railway,
Baioda House, New Delhi

2. The Divnl .Personnel Officer,
Bik ane r Division, N.R • D.R. M. 0 f i ice ,
B ikane r-334001

(By Advocate Sh . R.L.Dhawan)

Ve nsu s

. . ^pl ic an •

1. Sh.Dharam Singh Gangraan,
Under PUI, Gurgaon, Bikane r Division,
No r the rn Rl y .Gurg ao n . ^

2. Presiding Officer, Central Govt.
Labour Court, (/-vrisal Bhawan, iith Ficor,
'K.G .Marg,New Delhi.

.. Re spon-len ts ^

ORDERCORaL)

(Hon'ble Sh.M.V. Krishnan, Vice Ghaimay V.^A-)

>ppliC£nts have challeneged the nnn..^.l

order dated ,5.9.91 grant ing relief to the vorknan i-e <

respondent No .1, amounting to Pa 2706/-. Ghallen es a'o"-

on the basis of lack of jurisdiction of the La--»-'Ur

Court.

2, Obviously, the 0^ is oelated . jtiA 270 '̂ >1

filed for condonation of cfelay. It is stated th:^!. une

applicants applied for certified copy on 7.11.i99j.

after 2 months of the ord'r was deli^./ered and r: was

ready on 13.12.1991. 3lt wasc.rrt-iiic.'̂ by their c^ -.

only on 23.3 .1993.0A, itself was filed on 25.1.1994
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Gons ids ring the above dates, the Oa is hopelessly

barred by limitation for which no extenuating

reasons has been given.

3, In the circumstances, MA for condonation
stand:ib

of delay is dismissed. Automatically / dismissed ;

as barred by limitations.

a

(B.S.%egdd) (N .V.Krishnan)

Member(J) Vice Ch airman (a)
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